CENTRAL ADMINISTRATIVE TRISUNAL, F3INCIFAL 340~
NEU DELHI

0.A. No. 591 of 1995 Da8te: 16th Auwst, 1955
HON'SLE MR, 3.k, SHARMA, MEM3ER (3)

HON'8LE MR, S.R, ADIGE, mMImM3cR (2)

1. gmt. Sunder Devi,
Wo late ghri moshan Lal,

2, Shri Rakesgh Kumarg,
S/o Late shri Roshan Lal,
R/lo 2.No. 1/13/199,
Ordna@nce Factory Estate,
Muradnagar (chaziabad),
Ulp. ¢ ® e xqrf?LIC;\NTS

(By Adwcates; Shri VeP . Sharma )

VERSUS

1. Union of India through the
Secretary,
Ministry of Jdefence, Govt, of Indin,
New Delhi,

2, The Director Gengral,
Ordnance Factory 3c¢ard,
10=A, Auckland Road,
Calcutta,

3« T™e Genasral Manager,
Ordnance Factory,

Muradnagar,
Distto GhaZiabad’ U.p. tese ?ES’:ON ‘)E:NTS
\3Y Adwcate: shri Yot 3uirisons)

ORIER (ORAL)

HON'BLE M2, 3.P. SHARMA, MEMBER (3}

Applicant No.l Smt,.Sunder Devi is g4
widow and applicant No.2 is the son of Late Shri
Roshan Lal who died in harness on 24,11,90,
Since the family of the deceased was found in
indigent circumstances, applicant No#2 Shri
Rakesh Kumar was gjven Compassionate appointment
to the post of Labourer 'g¢ by the Respondent
No, 3,

2. The grievance of the applicant is
that the applicant is over-jualified for that

post and he has undergone Computer Data Entry
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training for two months besides ITI Course in
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Fitter General Trade; that the offer of appointment
vide letter dated 19,12,9L is not commensurated
with the educational and technica} qualifications;
that the applicant had filed representation, which
has not been disposed of, on 10&.‘94, praying for

a direction to the respondents to consider the
applicant No2's case and give appointment to the
post commensurated with his qualifications.

3. The respondents filed their reply contestirg
the contents of the 0,A,.The stand of the
respondents is that in view of O,M, 14014/4/6/86~
Estt (D) dated 304,87 (Annexure~R1) when a person
has accepted a compassidnate appointment to a
particular post, the set of circumstances which led
to his initial appointment should be deemed to

have been ceased to exist and thereafter the

person who has accepted the compassionate appointment

to a particular post should strive in his Career

like his colleagues for future advancement and Claim for

appointment to a higher post on consideration of
Compassion shduld invariasbly be rejected.

4, W have heard Shri V,P.Sharma for the
applicant who desired certain time to file re joinder
but later on argued the matter and Shri V,5.R,

Krishna for the respondentsd

5. The compassionate appointment is not a
matter of right. It is an appointment to rehabilitate
the family of a deceased employee if his {(deceased)
family is in indigent circumstances, It is also an
appointment where the rules are relaxed and the re

is no competitive spirit in the matter, when

once the appointment is accepted voluntarily then



(w? )

_o——

.
ey
i /-":

LY

there remains no scope for asking change for better
prospects in the career, The appointment is solely
given to rehabilitate the family of the dece ased
emp loyee,and not to accommodate to a ward of the
deceased, [Parmed counsel for the applicant cnould
not show any law that at a subsequent stage when an
earlier appointment has already been accepted,
4 second representation can be made for giving
appointment on compassionate appointment ., It was
for the applicant himself to see whether the offer
of appointment was commensurated with the educ ational
ard technical qualifications, before accepting the
sane/l'iemcould have made a representation to the
respondents that his services may be utilised for ;
better job, instead of Labourer 'B*,

6. In view of above facts and circumstances, we

do not find any merit in the O,A, snd it is dismissed,

No costs,
Ay oo
( S.R,ADIGE) ( J,P,SHARMA )

MEMBER (A) MEMBER (J)



